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EiTrRAL ADMINISTRATIV3 TFJ3JNAL 
GJWARTI SENCH: 

Original pp1icaion No. 1/ 

Mise Petition No.  

Contempt Petition No.  

i.eview ipplication N.. ] 

............................ 

 ........... 

VS-UnionOIridia&Ors 

A. Advocate for the 
y 

dvocat e for the Respondant 

Notes of the ingistry 	) Date 	 der of the Tribunal 

06.06.2008 	 Heard Mr. lqbal Hussain, learned 
*it 	 counsel appearing for the Applicant and IS I 	•• J 

Mr.M.U.Ahrned, learned AddI. Standing 
39 6 LL 

counsel for the Union of India and perused 
Dakdf E,Ei) 

the materials placed on record. 

1 
c 1  

L¼c R 
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2. 	It is the stated by the learned 

counsel appearing for the Applicant, Mr. 

lqbal Hussain,that although a programme 

for training was fixed(during April, 2007)to 

send the Applicant for training during 

November, 2007; the Applicant was not 

relieved to go and attend the training 

between 01.11.2007 to 07.11.2007 and yet 

he has been punished under Annexure-9 

daetd 22.04.2008. It is also argued by Mr. 

lqbal Hussain that there were gross 

violation of the principle of natural justice. 

On this positive statement of the learned 

.4 
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O.A. 47 of 07 

AM 1f of Mr. D. K. Das, learned 
counsel for 	Applicant, prayer has been 
made seeking an\adjournment on the ground 

that Mr.D.K.Das,\keamed 4Nunsel for the 

0.A.105/2008 

Contd. 
06.06.2008 

counsel for the Applicant, this case is 
c: Q,. 	 admitted. Notices to be isued to the 

Respondents requiring them to file their 

counter within six weeks. 

3. 	As an ad-interim measure, the 

	

P'k 
	 impugned order under Annexure-9 dated 

22.04.2008 and subsequent order uner 

Annexure-1 1 dated 09.05.2008 are, hereby, 

stayed. 

4. 	Send copies of this order to the 

	

- 	 Applicant and Respondents (along with 

_ 	c-- J 	\ 	notices) and free copies of this order be 

supplied to the learned counsel appearing 

for both the parties 

alkAJ 	 5. 	Call this matter on 29.07.2008. 
f A'-S 0YO 
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29.07.2008 	No written statement has been ified as 

yet by the Respondents in this case. 

Call this matter on 08.09.2008 

awaiting written statement from the 

Respondents. 

4 
/ 

/Khushiram) 
Member(A) 

(M.R.Mohanty) 
Vice- Chairman 

08.09.2008 	Mr. I. Uussain. learned counsel 

anpeanflg fOr the Apnlicaflt and Mr. M. U. 

Pthmeci. learned Acid I. Standing Counsel 

appearing for the lespondents are present. 

Written statement has not been tiled by the 

IespoudentS. 

Call this matter on 30. 10.2008 

awaitiru written statement from the 

Nespondeflt. 

Khushiraifll 
\ 	 , \ 

•1  

im 

I ( )OOX 30. iJv;iiss; n.M -  I hi.s;t1ffi 	 ouiiscl 

appeic for the Appli n is,  pres€it. None 

js presei' r the ResponctentkDepArtmept 
Notjc:'tit to respond ent" io I has corn 

hack unservecI\ecrnise it has unt been 

ths:Iosecj to which 	irtinent of the Ministrv 

of 	inance tfs case[atps to 	F 

Uiissam undertakes to tlQh the correct 

edress to espotident No,! 

2()(M -Ie should turnish the correcddress 

rntdf - 	 - 
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30.10.2008 	Mr. I. Hussath 	eiierj 	Counsel 
.apng for the Anlicai\t is present. None 
is pret br the Respondeis / D namint 

Noe sent to respondeNo1 has corn 
hack unseV\ed because it ha\ not been 
disclosed to w'hch department of th\Mi1st1v 

of E'uiance thi case relates to. \iir. 1. 
Hussi, undertaks\  to ftii-njsh the c4ect 
address to IesPoiiden\ro I by 7th Novemr 
2008. He should thrmsh"tje correct addi-ess\ 

Contd/ - 

30.10.2008 
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Mr. I. Hussain, 	learned 	counsel 

appearing for the Applicant is present. None 

is Present for the Respondents/ Department. 

Notice sent tc respondent No I has coin 

back unserved, because it has not been 

disclosed to which departmentf the Mimstrv,  

of Finance this case relates to. Mr. 1. 

Hussain, ui.idertakes to ftmniish the correct 

address to Respondent No. 1 by 71h November 
2008. He should tiirnis h the correct address 

of Respondent No. I along with required 

postages for i.ssi.iance of fresh notice to the 

Respondent No. 1 in the correct address to be 

supplied by the Applicant. In the notice it 

should be specitieii that Respondent No. 1 

should tile return/counter by 8 11i  December 

2008. r  

No written statement has vet been tiled 

by the other Respondents; who should tile 

their written statement by 81h  December, 
2008. 

Send. copies of this order to the 

Applicant and all the Respondents and free 

copies of this order be also supplied to the 

Advocates appearing for both the parties. 

Call this matter on 8th  December 2008 

(S. N 
h (A) 	 II ' —e 

 
L.. 	J 

V ire Iiairna.mn 
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O.A. 105 of 08 

08.12.08 	Mr. I. Hussain, learned counsel 
appearing for the applicant is present Mr. 

M.U. Ahmed, learned counsel appearing for 

the Respondents is on accommodation. Mr. I. 
Hussain, learned counsel for the Applicant 

has stated that he has not been able to 

ascertain the correct addresses of the 

Ministry of Finance, who are to be msde 

party as Respondent No.1. Written statement 

has not been filed by the Respondents in this 

case, despite adjoumments. Mr. G. Baishya, 
learned Sr. Standing Counsel appearing for 

the Respondents seeks four weeks time on 

behalf of Mr. M.U.Ahmed, learned AddL 
Standing Counsel appearing for the 

Respondents, to file written statement 

Call this matter on 07.01.2009. 

(S.N.Shukla 
Member(R) 

ha - 
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07.01.2009 	Mr I. Hussain, learned counsel 

appearing for the Applicant seeks 

permission to supply the correct address 

of the Respondent No.1. He also seeks 

permission to file required postages to 

issue notice to Respondent No.1 in the 
correct address. He is permitted to do so. 

Registry to issue fresh notice to 

Respondent No. 1Q11 the correct address) 

requiring them to file their reply by 
25.02.2()09. 

Mr M. Li .Ahined, learned AddI. 

Standing counsel appearing for the 

Respondents seeks permission to file 
written statement in this case by 
25.02.2009. Prayer is allowed. 

Call this matter on 25.02.2009 

awaiting written statement from the 
Respondet 
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25.02.2009 	None appears for the Applicant. 

Mr. M.U.Ahmed, learned Addi. Standing 

counsel undertakes to file written statement 

in course of the day. He also undertakes to 

serve the same on the learned counsel 

appearing for the Applicant in course of the 

day. 

Call this matter on 08.04.2009 

awaiting rejoinder, if any, from the Applicant. 

(M.R. Mohanty) 
Vice- Chairman 

I US I$ 

1 

M 

08.04.2009 In this case written statement 

has already been tiled by the 

RespoiidentsJ-dav Rejoinder is being 

filed on behalf of the Applicant. 

Call this matter on 29.05.2009 

for hearing. 

(M.R. Mohantv) 
Vice- Chairman 

cL& 	L4 	hn 
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29.05.2009 	On the 

learned coun& 

presence of 

Addi. Standing 

Respondents), 

2 1.07.2009. 

2 
N.D.Dayal) 
Member(A) 

un  

prayer of Mr.I.HuSSa111, 

l for the Applicant (made in 

Mr.M.U.AhmeCl, learned 

Counsel representing the 

call this matter on 

(M . R . Mobanty) 
Vice-Chainflan 

r 	r2c24_. 
hs2- 

K . 
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24.()7..2009 	(&1 this matter on 04i09.2009 tor 

!u?ariig. 

I"N 
- (M.K..6ahirvedi) 

Member (A 
tikrn 

(M. K .Q(aturvedi) 
Member(A) 

kQ 

ke 	&L)2.'44 

(M.R. Mohanty) 
Vice-Ch airman 

(M.R.Mohanty) 
Vice-Chairman 

04.09.2009 	On the prayer of Mr.M.U.Ahmed, 

learned Add!. Standing Counsel for the 

Government of India, call this matter on 

29.10.2009. 

29.10.2009 	Heard Mr.LHussain, learned counsel for 

Applicant and Mr.M.U.Ahmed, learned AddI. 

C.G.S.C. for Respondents. 

Reserved for orders 

Jdz- deL 

(o/ )iOVc/9 

K,)p 0 	a—d 

A /i1 

4[ JIi 

ii 

r 	3 No 	•634 
"v/a-t  

(Madan Køcar Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 
	

Member (J) 
/bb/ 

10.11.2009 	 Judgment pronounced in open court. 

The O.A. is aflowed in terms of the order 

passed separate'y. No costs. 

(Madan KuZarhaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

/pb/ 
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Sri Arup Roy 

Appflcant/s 

Mr. L Hussain 
Advocates for the 

Applicant/s 
- Versus - 

U.Oj. & Ors. 
Respondent/s 

Mr. M. U. Ahmed, Addt. C.G.S.C. 
Advocate for the 
Respondents 

CORAM: 

HON BLE MR. MUKESH KUMAR GUPTA MEMBER (J) 
HONBLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A) 

Whether reporters of local newspapers may be allowed 

to see the Judgment? 	 7s/No 

Whether to be referred to the Reporter or not? 	 ( 
Ys/No 

Whether their Lordships wish to see the fair copy 

of the Judgment? 	 fr/No 

Judgment delivered by 	 MEMBER(J) / MEMBER(A) 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI: 

O.A. No. 105 of 2008 

DATE OF DECiSION: 	THIS IS THE OF NOVEMBER, 2009 

HON I BLE MR. MUKESH KUMAR GUPTA, JUDICIAL MEMBER 

HONBLE MR. MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER 

Sri Arup Roy 
Son of Late Ramesh Oh. Roy 
R/o Babupatty Lumding 
P.O. Lumding 
District - Nag aon, Assam. 

By Advocate 	Mr. L Hussasin 
	 Applicant 

-Versus- 

The Union of India 
Through the Secretary 
Ministry of Finance 
Government of India 
New Delhi- 110001. 

The Comptroller and Auditor 
General of India, 1 	Bahadur 
Shah Jafar Marg 
New Delhi - 110002. 

The Accountant General 
Nagaland, Kohima - 791001. 

The Senior Deputy Accountant 
General (A & E) 
Nagaland, Kohima - 791001. 

Senior Accounts Officer 
Office of the Sr. Deputy 
Accountant General (A & E) 
Nagaland, Kohima - 791001. 

Accounts Officer (Admn.) 
Office of the Sr. Deputy 
Accountant General 
Nagaland, Kohima - 791001. 

Respondents 

By Advocate: 	Mr. M.U. Ahmed 1  AddI. C.G.S.C. 
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ORDER 
O.A. 105 of 2008 

Sri Arup Roy, Section Officer in the Office of Sr. Deputy 

Accountant General (A&E) Nagaland, Kohima in this O.A. chdlenges an 
order dated 22r April 2008 (Annexure - 9) whereby the period from 
01.11 .2007 to 07.1 1.2007 has been treated as unauthorized absence 

without any break in service with a special mention of said aspect in his 

ACR. He also challenges communication dated 9th  May, 2008 (Annexure 
- 1 1) rejecting his representation stating that his plea was placed at the 

appropriate level which was not found acceptable. He also seeks 

direction to treat the aforesaid period as on duty for all intents and 

purposes as well a to e,.punge the special mention of his absence in 
ACR. 

Fact of the case is that he was initially appointed as 

Clerk/Typist in the year 1990, promoted to next higher post of 

Accountant, Sr. Accountant and Section Officer in year 1995. 1998 and 

2006 respectively. Respondent No. 4 notified an order showing names of 

officials on 04.04.2007 for undergoing training at Regional Training institute 

Shiliong for the year 2007-08 wherein his name was shown at Serial No.8 

and he was required to undergo special course on vigilance and 

Disciplinary Proceedings from 01.11.2007 to 07.11.2007. 

Since he did not attend said special course training, vide 

memo dated 7/8June 2008 he was required to explain why disciplinary 

proceedings be initiated for not attending aforesaid training without 

clear information. The same had been replied to stating that he could not 

attend said training due to "busyness to achieve the assignments as fixed 

by the respected Accountant General for timely dispatch of GPF 

statements of 2006-07". Further, he had already submitted a 

representation dated 05.11 .2007 to ccndone said absence from training. 
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IV 

Another memo dated 21 February. 2008 was issued by Sr. Accounts 

Officer (Admn.) requiring him to submit explanation why he had not 

informed the authority about his inability to attend said training 

programme well before the commencement of training course. Said 

memo was replied on 22nd  February 2008. Yet another memo dated 281 

February 2008 was issued seeking his explanation, which too was 

attended by submitting rpresentafion dated 03.03.2008 wherein it was 

stated that due to attending official business for dispatch of annual GPF 

statements for 2006-07, as well as attending his ailing wife, he was unable 

to attend the same. Being not satisfied with said explanation, the 
impugned memorandum dated 22nd April, 2008 had been issued. Review 
Petition filed on 28mn  April, 2008 was rejected vide communication dated 
9th May, 2008. 

4. 	Sri I. Hussain, learned counsel appearing for the Applicant 

strenuously urged that since programme had been issued 6-7 months 

prior to date of training, he could not remember it and when he 

recollected about the training schedule, it was too late and therefore he 

submitted representation dated 05.11.2007 seeking for condoning his 

absence from training. He had no intention to be absent in training, and 
his prayer deserved sympathetic consideration. He had 18 years 

unblemished service record. During said period, he was attending his 

duty and had marked his presence in Attendance Register (Annexure - 

2). There was no reason to mention his alleged absence from training in 

his ACR which will have an adverse effect and his future prospects may 

be jeopardized although he has clean service records. The explanation 

submitted had not been considered and the respondents have failed to 

appreciate the matter in its true perspective. No enquiry was held before 

taking extreme step to record unauthorized absence from training in his 
ACR. 
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Learned counsel emphasized that when Respondents have 

taken work during 01.11 .2007-07.11 .2007. said period could not have 

been treated as unauthorized absence. Mere not attending training 

during said period can not be termed as "unauthorized absence. There 

is total non - application mind in passing the impugned orders. His request 

deserves sympathetic considerations which has been grossly overlooked. 

By filing reply it was stated by the Respondents that based on 

the principles of waiver, estoppel and acquiescence O.A. is liable to be 

dismissed. The action taken by the respondents is not stigmatic and same 

were for the sake of public interest. In his explanation submitted he had 

not mentioned anything about his wif&s ailment nor informed the office 

about his absence from training till 05.11.2007. Only one slot was allowed 

by the Regional Training Institute, Shiliong and said slot was wasted, 

resulting in loss of resources and time to the office. His explanation was 

not considered legitimate. Had he submitted information regardng his 

absence from the said training well in advance, a suitable substitute 

could have been nominated. No medical certificate had been 

produced showing the ailments of his wife. He was given sufficient 

opportunity to explain the reasons for not carrying out office orders and 

attending the aforesaid training. There is no illegality in action taken. 

Every kind of leave or absence is noted in ACR. Vide impugned order it 

was clarified that the said "unauthorized absence" will not be treated as 

break in service. He had violated and flouted the orders; there was no 

illegality or arbitrariness in treating the said period as dies non. 

In the above backdrop Sri M.U. Ahmed. learned AddI. 

Standing counsel appearing for the Respondents argued that there is no 

justification to interfere while exercising power of judicial review. 
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We have heard learned counsel for the parties, perused the 

Pleadings and other materials placed on record very minutely. 

The question arising for consideration is that whether the 

Respondents can treat the period from 01 .11.2007 - 07.11.2007 as 

unauthorized absence "without any break" in service, particularly when 

he had attended the office. Admittedly, the Applicant had produce an 

extract from attendance register for the month of November, 2007 to 

establish that during said peod he had attended the office and marked 

his attendance. The extract from the Attendance Register for the month 

of November, 2007 had also been produced at Annexure 2 to buttress 

the aforesaid contentions. Said aspects have not been refuted or 

controverted by placing any cogent material by the Respondents. On 

the face of if when Applicant had attended office, though not the 

training, for which he had been deputed, how could it be alleged or 

even suggested that he was unauthorisely absent during the said period. 

In our opinion, in the given fact and circumstances, the action of 

Respondents was totally unjustified in treating the said period as 

"unauthorized absence". 

It is undisputed fact that the slot allotted by the Regional 

Training Institute, Shillong to concerned office to attend training for 

acquiring specialized training, could not be properly used, but the fact 

remains that Applicant had attended the office during the period in 

question on those dates. Mere absence from training could not be 

treated and concludJthat he was unauthozeIy absent from work during 

the period in question. Absence from training certainly exists, but there is 

no absence from work. On examination of the matter further we found 

inherent contradiction in Respondents decision as, on the one hand they 

conclude that Applicant was unauthorisely absent, but on the other 

hand said absence would not be treated as break in service, though 
treated as dies-non. 



11. 	For reasons mentioned herein above, we are of the 

considered view that the Respondents plea that present O.A. is without 

any merits cannot be sustained. The entire issue has been dealt with very 

casually and not in its proper perspective. Order dated 22rd April 2008 as 

well as communication dated 09.05.2008 rejecting his application against 

the aforesaid decision cannot be sustained in law and the same are 

accordingly quashed and set aside with all its consequential effects. 

Thus O.A. is allowed. No costs. 

(MADAN KUMR CHATURVEDi) 
	 (MUKESH KUMAR GUPTA) 

MEMBER (A) 	 v1EMBER (J) 

/PBi 

V 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GAUHATI 
BENCH AT GUWAHATI 

ORIGINAL APPLICATION NO.105/.'2008 

Sri Amp Roy Vs. The Union of India & Ors 

Written argument filed on behalf of the applicant:- 

The Applicant herein has approached this Hon'ble Tribunal with a 

prayer for setting aside and quashing the impugned orders dated z2`2 .4.2008 

issued by the respondents holding,. entire period of training, with effect from 

01.11.07 to 07.11.07$ Regional Training Institute (R.T.I in short) at 

Shillong as unauthorized absence and special mention in A.0 .R. of the 

Applicant (vide Aruexure No.9 at Page 27), to set aside the impugned order 

dated 952008 holding the representation of the Applicant as not acceptable 

and upholding the earlier order (vide Annexures No.11 at page 30). And 

further to treat the period of RTI training w.e.f 01.11.07 to 07.11.2007 as on 

duty with all benefit.s as well as to expunge the special mention in the A. C .R. ........................... 
as regard absence from R,T.L if recorded already. 

The applicant while serving as Section Officer in the office of the 

Senior Deputy Accountant. General (A&E). Nagaland. Kohinia issued an 
WU AMti4 

order dated 04.04.2007 enclosing a calendar showing the names by officials 

and dates for undergoing training at R.T.i. Shillong for 2207-08. As per the 

calendar the Applicant was to attend training w.e.f. 01.11.07 to 07.11.07 

more than months in advance). 

The Applicant. was extremely busy in his office in September/October. 

2007 in attending urgent work and also because of his wife's ailments he 
F  could not attend the training programme and was attending his office 

regularly during the said period. Moreover, the authorities did not relieve the 
applicant to undergo the training which was obljgatory on their part to issue 

necessary orders in this regard. 

As soon as he recalled about the training programme after 3 days he 

informed his superior about same on 5.11.07 and prayed for condoning the 

absence from training but the same was rej ected and issued show cause 

r 
/ 
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notices to which he replied in time explaining the reasons as the same was 
not intentional. 

The authorities instead of considering his case favourably issued the 
aforementioned orders (vide annexure No.9 and 11). Having no alternative, 
the applicant has preferred the original application before this Hon'ble Court 
with a prayer for setting aside and quashing the impugned orders and prayed 
for other i-chefs as mentioned above as there was no intention of the 
Applicant, to avoid the training as the same would have of immense help in 
his service care er. On the other hand the authorities also did not inform and 
relieve the applicant from the office works and passed the impugned orders. 

Hence, the applicant prays for the relief sought for (in para 8 Page 14 
and 15) and to make the interim order absolute in the interest, of justice. 

Y~1-4~,~
Cle~ 

Filed by - 

kdVcie 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

LMAk1ATI BENCH AT JtJAHATI 

(An App1iO4to Under Section 19 of the 0entral 
-- Administrative Tribunal Act, 1985) 

ORIGINAL A??LiATION NO. 	/2338. 

j 	- V s' - 
Sri Arup R0 Applicant. 

The Union of India x rs. ... espondents. 

SYNO?SIS _THCAS /AP2LICAT ION. 

1ie Applicant was initially appointed as Clerk 

typist on 9.1 0.90 and was posted in the Office of the 

5r.Deputycountant general (A 	Nagaland, Kohia 

(esporiónt No. 4). Thereafter, he was promoted as 

Accountant, then to Sr. Accountant and again promoted 

as 3ection Axx±xtxx1 Officer on 8.9.05 and is serving 

as such in the same office. 

'he Respondent No. 4 issued an order dated 04.4,07 

enclosing a calender showing names of Officials and dates 

for undergoing trsining at RegiQnal £raining Ins±titute 

5hillong for the year 2037-08. As per the clender,the 

applicant was to attend the training w.e,f. 01.11.07 to 

37.11 .37 (more than 7 months in advance). 

The applicant was extremely busy in his office in 

ept./Oct. 2007 in preparation Of Accounts and 

also because of his wife's ailments completely forgot 

about the date of training and was regularly attending 

his office. However, he suddenly recalleatA about the 

training after 3 days and informed his 5uperior about 

the same in writing on 5.11 .07 with a prayer condoning 

the absence from training. But th respondent authorities 

. . .2 
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inspite of con3dering his prayer issued notices/orders 

One after another directing the applicant to explain 

the reasons for not attending the training, to which 

the applicant replied in time as directed. 

hereafter, the respondent authorities under 

signature of the senior Accounts Officer issued an 

order dated 22.4.08 observed that, Applicant t s prayer 

for condonation was found "unsatisfactory" and as such 

the entire period of training at RTI, Skiillong be 

treated as "unauthorised absence" without break in 
1 

service and special mention in ACR (vide Annexure No.9). 

Beings,  aggrieved, the applicant filed another re-

presentation dated 28.4.08 with a prayer for condonation 

and not to treat the period of training as unauthorised 

absence and special mention in A.C.R. However, his 

prayer was again rejected vide an order dtd. 9.5.08 
----- 

issued under the signature of the Accounts Officer (Mmn) 

as not acceptable and upholding the earlier order (vide 

Annexure No.11). 

Hence this Application before this Hori'ble Tribunal 

with a prayer for setting aside and quashing the impugned 

orders, not to treat the period of training as unauthorised 

absence as well as not to mention/record about the same 

in the A.O.R. amongst other par prayers. 

Filed by 

(IQ AIN) 

4Adv ocate. 

it 

:f 
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IN 1E CENTRAL ADMINISTRJUIVE TRIBUNAL 
GtJA-iATI BENCH AT GUWAHATI. 

(An Application Under Section 19 of the Central Admini- 

strative aribunal Act, 1985) 

ORIGINAL APPLICATION NO. I b S /2008. 

Sri Arup R0 	 ... Aoplicant. 

_v s.  
The Union of India & others 	.... Respondents. 

I N D E X 

No: Particulars 	 Page No. 

Original Application. 	 a -6 17 
Aaae&ure  

C Qpy  of order dtd. 4.4.07 a16ñ- 
with Calender of training programne. 	.19 
nea 

Copy of Attendence Register for the 
aionth of Nov. 2037. 

AnnexureNo. I 

C0py of 'ienO of dtd. 7/8 Jan. 2008 
issued by the Respondent No.5 6 	ai 

 
eply of the applicant dtd. 15.1.08 
to show cause memO. 

ur e_N 

Copy of NeTO dated 21 .2.08 issued 
by the F spondent No.5. 

Aex ure No. 6 

Copy of Second reply dated 22.2.08 
of the applicant. 	 24 

S. 	Anzjure_No. 7 

C0py of 4erno dated 28.2.01 issued 	 zc by the Respondent No.5. 

I 

. . 2 . 
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Annexure No. 8 

C0py Bf reply dated 3.3.08 of 
the applicant against show cause 
notice. 

Annexur_N3.2 
Copy of the impugned order dated 
22.4.08 passed by Respoivent No.6. 

Annexure N o.  

-opy of the representation dated 
28.4.08. 

Annexure No.11 : 

Copy of the impugned order dated 
9.5.08 passed by spondent No.6 
rejecting the representation. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI. 

( An application Under Section 19 of 

the Central Administrative Tribunal 

Act, 1985) 

(0RIGIHAL APPLICATION NO. 	 /2008 

SRI ARUP ROY 	...App.Licant 

-'vs... 

THE UNION OF INDIA & ORS. .. Respondents 

DETAILS OF APPLICANT: 

Name of the Applicant : Sri Arup Roy 

Son of Late Ramesh Ch, Roy, 

R/O Babupatty Lumding 

P.O. Lumding 

District.,- Nagaon, Ag9y . 

Designation and 	 I 
Office 	: Section Officer, 	j 

Off ice of the 	 J 
Senior Deputy Accountant 

General (A & E) Nagalnd 

Kohima, 

contd.,..,.... 

..- 
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DETAILS  OF RESPUILNTS : 1. The Union Of India, 

through the Secretary, 

Ministry of Finance, 

overnment of India, 

New Delhi -110 001. 

2. The Comptroller and Auditor 

General of India, 10th 

Bahadur Shah Jafar Narg, 

New Delhi — 110 024. 

3, T  Accountant eriera1, 

Nagaland, Kohirna.- 9701. 

The Senior Deputy Accountant 

General ( A & E), 

Nagaland, Kohima.-,, 7f)701 

5enior Accounts Officer, 

Of Iice of the Sr. )eputy 

Accountant 43eneral 
( A & E) 

Nagaland, Kohima. .79or1 

6, Accounts Officer 
 

Office of the Sr. Deputy 

Accountant General, 

Nagaland, Kohiina.-  7971tf 

0 9 . . 3 . 
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I • PARTICULARS OF TIE OFDERS 
AINST WHICH THE APPLI4 

CATION IS AADE. 

: 1. Order dtd. 22.4.08 

passed by the Accounts 

Officer(Adlnn) Office of  

the Sr. eputy Accountant 

Genera]. (A), Nagalar, 

Kohima holding entire 

period, of training w.e.f. 

01.11.07 to 07.11.07 as 

unauthorjsed absence and 

special mention in Annual 

Confidential Report (ACR) 

of the applicant. 

(Vjde  Annexure No. 9 ) 
2. Qreder dtd. 9.5.08 passed 

by the AccoInts officer 

(Adrnri) affairming the 

earlier order dated 22.4.08 

passed by him after consider-

ation of the representation 

of the applicant. 

(ide Anriexure No. It 	
) 

2. JjRISDICTION OF THE 	: The Applicant declares that the 
TRIBUNAL 	application preferred in with- 

in the jurisdiction of this 

Hontble Tribunal. 

•• .4. 
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3, LIMI'ATION 	 : The AP:Dlicant declares that the 

application is filed before the 

Hon'ble Tribunal in within time 

limit preseribed under Section 21 

of the Administratve Tribunal 

Act, 1985. 

4. FACTS OF THE CASE 

4.1. 	That the applicant is a Citizen of India 

being the permanent resident of Lurnding, Dist. Nagacn, 

Assam and is oresently serving as Section Officer, in 

the Office of the Seneior Deputy Accountant eneral, 

Nagalarxl, Kohima and as entitled to all the rights, 

protection and privileges as guaranteed by the Constj-

tution of India and other laws of the Country. 

4.2. 	That the applicant was initially appointed 

as Clerk Typist (CT) On 9.1 0.90 and was posted in the 

of fice of the despondent No, 4. Thereafther he was pro-

moted to Accountant in 1995 then to Sr. Accountant in 

1998 and promoted as 5ection Officer on 8.9.2006 in the 

same office and the continuing as a such till date. He 

got his promotion due to his efficieMy, honesty and 

discipline in official work. 

4j. 	Tna, the Respondent No. 4 issued an order 
of 

dated 04.04.20017 showing names the Officials and enclosing 

a calender for anderg6ing training (enera1 course and DP) 

at Regions! Training Institute, Shillong for the year,2007-08. 

. . . 5 . 
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As per the aforesaid list (Appendi-1)  the name of 

the Applicant was mentioned at Si. No. 8 and he was 

to uiergo Special Course oil Vigilerice and Disciplinary 

Proceeding for 6 days w.ef. 01.11.07 to 07.11.07, 

i.e. after more than 7 months from the date of issue 

of the Notification. 

The copy of the Order dated 

4.4.07 alongwith 0alender of 

Training programme is annexed as 

nexure_No.1. 

4.4. 	That the Applicant states th;:t he was extrernly 

bus1 in iis office in preparation and despatch of 

GPR statement etc. for 2006-07 as directed by Respon-

dent No. 3 from middle of )Lchj , 2007 onwards 

and! also had to attend his_ailing wife who was under I 
treatment at Naga Hospital, Kohima during the af ore- 

said period. Because of the aforesai.d reasons, the 

applicant could not remember about the training pro-

grarne at Shillorig which was notified more than seven 

months ag prior to the seheduled date. He was all 

and thexie was no further information from the office 

as regards training. However, on 5.11 .07, the apoli-

cant recollected about the training schedule and it 
_rn mw 

was already late. As such, he immediately submitted a 

representation dated 5.11 .07 about the same and prayed 

.... .6. 
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for cOndoning the absence for training. The applicant is 
..- 

annexing herewith the copy of attendance register for 

the mOnth of November, 2007 as a proof of attending his 
office at the relevant time when the training was going 

on. 

The copy of Attendance regis-

ter for the month of Nov. 2007 is 

annexed as Annexure No.2. 

4.5. 	That the Applicant states that, inspite of sub- 

mission of representation, the respondent No. 5 (vide DAG 

order) issued a Memo dtd. 7/8 January, 2008 asking the 

applicant to reply On or before I I • 01 .2008 why disciplinary 

action will not be taken f or not attending training w.e.f. 

1.11.07 to 7.11.07 at RTI, Shillong without prior 

information. 

The copy of Memo dtd. 7/3 Jan. 

2008 issued by the Respondent No. 5 

for show cause is annexed as 

4.6. 	That the Applicant" states that, as receipt of the 

aforesaid memo, he 

that, as he was very busy in preparation of G.P.F. state-

ment of 2006-07 as per assignment fixed by the Accountant 

General he could not attend the training programme and 

in this regard, he had already file representation On 

05.11.2007 for condonnatjon for the same. 

1he. 

4 
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The reply of the applicant dtd. 

16.1.08 to show cause Memo i5 

annexed as Annexure No. 4 

	

4.7. 	That the applicant states that, the Responclent 

No. 5 again issued a Memo dated 21.2.2008 asking him 

to explain on or before 3.3.2008 why he had not informed 

the authority about his inability to attend the training. 

The copy of Memo dated 21 .2.2008 

issued by the Respondent No.5 is 

annexed as Annexure No.5. 

	

4.8. 	That the Applicant states that, he again submitted 

his reply on 22.2.2008 reiteri9jing his earlier stand and 

again prayed for condoning the absence from training. 

The copy of Second reply dated 

22.2.08 of the applicant is annexed 

as Annexure No.6. 

	

4.9. 	That the Applicant states that, inspite of receipt 

of his two earlier replies the Respondent No. 5 again 

Issued aMernodated sking the applicant to 

submit his reply for not initirnatirig earlier about his 

inability to attend training at Shillong and also directed 

him to submit his reply on or before 10.3.2008. 

The copy of Memo dtd. 28.2.08 

issued by the respondent No.5 is 

annexed as Annexure No. 7. 

4yiA 	
4.1 0. Th5t.. 
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4.10. 	That the applicant states that, he again sub- 

rnitted his reply on 3.3.38 in continuation of his earlier 

replies stating that because of very busy schedule for 

despatch of G.P.F. statement, also 1' Or attending his 

ailing wife, the date for commencement of training went 

out of his inird which was fixed more than seven months 

ahead i.e. April, 2008. As such, he again prayed for 

condonation for not attending the training programme. 

The copy of reply dated 3.03.08 

of the applicant against show cause 

notice is annexed as Anne44.jj2 

	

4,11. 	That the applicant tx states that after 

receipt of his replies, the Respondent NO. 6 (ACCOUntS 

Officer, Mmri.) passed an order stating that the reply 

with a request for condonation was examined and found 

"unsatisfactory" and as such the entire period of training 

be treated as unauthorised absence without any break in - 
service includiong special mention in his Annual Corjfj_ 

ential Report (A.C.R). It be stated that, theflLwajn 

enquiry in to the allegations before passing the impugned 

orders. 

The copy of impugned order 

dated 22.4.08, passed by Respondent 

no. 6 is annexdd as Annexure N0.9. 

4.12. ihat... 
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4.12. That the Applicant states that, on receipt of 

the impugned order, he preferred a petition for review 

of the order on the grounds that during his service 

period 18 years, he never committed any lapses, and 

he could not attend the training due to unaviodable 

reasons. Moreover, as the Memo isrugJ7 , by the authority 

fixing the date prior to seven months, he could not 

remember the date) more so as he was extremely busy in 

preparation of GPF statement. On the other hand he 

attended the Office regularly during the period of 

training as evident from the attendence register for 

Nov. 2007 and he again prayed for condoning the same. 

as in-advertant mistake. 

LI 

he copy of representation 

dated 28.4.2008 is annexed as 

Annexure No. 1Q± 

4.13. 	ihat, the Applicant states that, the Respondent 

N0.6 passed an order dated 9.5.2008 informing the appli-

cant that, the representation has been considered at 

j appropriate level and it was not found acceptable and 

further Al ordered that the earlier order stands. 
........... 
	 . 

£he  copy of impugned order 

dated 9.5.2008 passed by Respondent 

No. 6 rejecting the representation 

is annexed as Axure No, 11. 

4 ~ T 
	5. GROUNDS... 

. 	 .,... 



I 

/ 	• t..Q  

41 

/- 

10 

GROUNDS FOR RELIEF WITH lEGAL PRW IS I ONS 

	

5.1. 	For that the Applicant has unblemished record 

of long 18 years of service and by dint of his sincerity 

and efficiency, he Was promoted from Typist Clerk to 

Section Officer. He also does not any adverse remarks. 

But due to some personal problem as well as heavy 

pressure of official work,the date of training went out 

his memory and is such could not attend the same, As such 

the respondent authorities ought to have considered the 

lapses if any considering the applicant's explanation as 

well as past service record, before passing the impugned 

Orders. As such the same are bad in law, arbitrary and 

is liable to be set aside and quashed. 

	

5.2. 	For that, the respondent authorities should also 

have Considered that, the date for training was notified 

more that seven months in advance and due to human error, 

the applicant has missed the date which was ufllnteir4,ona1 

r on his paqt. In fact the applicant Was Very keen to attend 

the training programme as the same would have increased 

his knowledge and also could have been a plus point in 

his service career. The respondent authorities ought to 

have considered the aforesaid aspects Of the matter before 

Passing the impugned order. 

5.3. 	For that, the respondents have failed to consider 

that, the applicant was attending his duties and marked 
- •-  ---------- - - 	 -a. 

present in the ttendance -rgister during the relevant 

period... 

4_~,Af 10 7",- 
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period of training. But inspite of the said fact, the 

1 espondent authorities passed the impugned order to 

treat the aforesaid period asttunauthorised absence". 

The action of the auth'ities is not at all justified 

and is illegal and arbitrary and as such is liable to 

be set aside and quashed. 

5.4. 	For that, the respondent authorities also passed 

an order to mention in the Annual Confidential Report 

(A.C.R) about the matter. ecording in A.C.R. will have 

adverse effect andthe applicant's future prospects may 

be jeopardised although he has clean A.C.R. through out 

his service career. It be stated that, the remark has 

not yet been entered in his service book but is likely to 

be entered in near future. As the matter is not of very 

serious one with grave consequences this Hon'ble Tribunal 

may be pleased to pass an order expunge the remark in the 
.-, 

service book if recorded. 

	

5.5. 	For that, the respondent authorities ought to have 

considered the explanation of the applicant and his prayer 

for condoning the absence from training period and ought 

not have passed the impugned orders on the fact and cir-

curnstarices of the case. But the responnt have failed to 

appreciate the matter in true perspective and as such the 

same are liab;e to be set aside and quashed. 

	

5.6. 	For that, the respondent authorities Could have 

enqthired in to the matter as per rule but no such enquiry 

was held except.issuing the memos for filing explanation. 

If. . . 

Aq 
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If itself x Violates the established procedurelng force 

and violation of C.C.S. (C.O.A) Rules and as well principle 

of Natural Justice, equity, good conscience and administ-

rative fairness. 

5.7. 	For that the Applicant submits that for such a 

petty offence/mistake due to human error the punishment 

imposed is very serious and highly disproportionate to the 

gravity Of the offence if at all the same is considered to 

be SO. hence the impugned Orders are without any legal, 

equitable and moral justification and as such the same are 

liable to be set aside and quashed. 

5 T8. 	For that the applicant submits that there are 

stances in the office of 	Nagalarid in the past in 

which officers failed to attend training but they havefo ') 

been dealt in such cural manner, as has been done in the 

case of the applicant. The impugned action of the Respon-

dents upon the applicant are also discriminatory and 

harah. Hence the impugned orders are liable to be set 

aside and quashed. 

5.9. 	For that the applicant submits that the impugned 

Orders have been passed imposing Very serious and multiple 

punishment for a single and petty offence affecting the 

service career of the applicant. The period of seven days 

of training has been treated as unauthorised absence 

although he was regularly attending the office of the 

A. G., Nagaland for the period of 01.11.07 to 07.11.07, 
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The responIerit authorities can not pass orier treating 

him unauthorized abent when they have taken his full 

service for the said period. On the otherhand, special 

mention in the A.C.R. will have serious consequence in 

his service career. The respondent authorities ought to 

have conducted a Lu11 fledged enquiry before imposing 

such serious punishment. Hence the impugned order are 

bad and illegal and liable to be set aside and quashed. 

5.10. For that the applicant submits that considering 

his explanation, the fact of human error and unblemished 

past services the Offence in question is liable to be 

condoned/etonerated in the interest of justice, 

6. DETAILS OF 	 DIEXHAUD 

That the applicant filed a representation 

against the impugned order dated 28.4.2008 with a 

prayer for condonation as well as for natural justice 

but the same was rejected by the appropriate authority 

Vide an Order dated 09.05.2008, 

7, MATTERS NOT PRWIOUSLy FIlED OR PENDING IN ANY COURT 

OF LAW 

That the Applicant states that he has not fi'ed 

any application, petition etc. in any Co't of law against 

the aforesaid orders which are challenged in this Hon tble 

Tribunal. 

8 • RELIEF . e • • • 
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3 1 	RELIEF SOHT FOR 

Under the facts and circumstances Of 

the case, the applicant prays the Your Lord- 

ship would be pleased to admit the apolication, 

issue notice to the Respondents to show cause, 

as to why the relief sought for by the applicant 

shall not be granted, Gall for the records of 

the case and on perusal of the same and after 

hearing the parties, Your Lordship may be 

pleased to grant following relief - 

To set aside and quash the impugned 

order dated 22.4.08 issued under the signature 

of the Accounts Officer (Mmn) ( despondent No.5) 

holding the entire period of RTI training (w.e. 

f. 01.11.07 to 07.11.07) as unauthorised 

absence and speical mention in Annual Confid._ 

eritial Reoort (A.C.R) 	Of the Applicant 

(Vide Annexure No. 9) 

2) 	to set aside and quash the impugned 

Order 09.5.08 issued under signature Of 

Accouts Officer (Adrnn.) 
( despondent No. 6) 

holding the representation submitted by the 

applicant as notacceptbie and upholding the 

earlier order (Vide Aririexure No.11) ; 

3) to..... 

"T, P, vr-C 
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to treat the period of Rfl training 

w.e.f. 01.11.07 to 07.11.07 as On duty for 

all intention and purpose of service careet 

and benefits on which dates, the applicant 

was marked present in the attendance register 

of the Office of A.G., Nagaland; 

to expunge the 3pecial mention in the 

A.C.R. as regard absence from R.T.I. training. 

If recorded to grant any other relief 

as the applicant may be entit'ed to 

9 • 	INThRIM ORDER PRAYED FOR : 
- 

Th3t during pendency of the application 

the applicant prays for interim prder/prders 
as follows 

i) 	To stay t, / ' eration of impugned 

order dated 22.4.08 issued under the Signature 

of the Accounts Officer (Mrnri) (R espondent No.5) 

holding the entire period of RII taming (with 

effect from 01 .11 .07 to 07.11 .07) as un-

authorised absence and special mention in 

Annual Confidential Report (A.C.R) of the 

Applicant ( vide Annexure No. 9 
) ; 

2. to... 

a', O~, 
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To stay yVop ation Of the impugned 

order dated 9.5.08 issued under signature of 

Accounts Officer (Main.) (R espond ent No. 6) 
holding the representation submitted by the 

Applicant as not acceptable and upholding 

the earlier order (vide Annjxure No. ii) ; 

not to treat the period of RTI 

training w.e.f. 01.11.07 to 07.11.07 as 

unauthorised absence and not to record/mention 

about the same in the A.C.R. of the applicant. 

10. RAkTIULARS CF I.P.Q, 

I. P. 0. No. 	381 Dated 

issued by G.P.O., Guwahati f or . 70.00. 

LIST 	aNCLO$RS : 

As per Index. 

VERIFICATION.... 
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V E R I FICATION 

I, Sri Arup Roy, aged about 41 years, son of 

Late Ramesh Chandra Roy, a resident of Babupatty, 

Lumding, P,S.Lumding,  District-Nagaon, ssam , 

presently serving as Section Officer in the 

Office of the Senior tYeputy Accountant General 

(A & E), Nagaland, Kohima, Naga land, do hereby 

verify that the contents in paragraph 1,2,3, 

4, 6 #  7, 10, & 11 are true to my personal knowledge 

and paragraph 5,8 and 9 are believdd tobe true 

as legal advice, and I have not suppressed any 

material facts. 
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lAvocate 
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OFFICE OF THE SR. DY. ACCOUNTANT GENERAL (A&E) 
NAGALAND, KOHTMA 

Memo 

NoAdrnrA&E/26/0405/VO141ITram1ni( 	DaieJ:Monday, January 07, 2 
I Ja-. thl 17) 

Shri Arup Roy, SC), who was noninated for the training Specia1 Cours O) 

Vigilance and Disciplinary Proceedings' and which was held w.e.f. 01/1 i/0 to 

07/1 1/07 at Rh, Shillong, didn't attend the said training without the prior information 

to the authority, and as such he is asked hereby to reply to the authority Ay i 

disciplinary action may not be taken against him (Shri Amp Roy, SO). 

The reply should be submitted to the undersigned on or before 1 1/01/OS. 

(Authority: DAG's order at p/34n in fTh Nc. Admi'A&E/26/04-0'/ '/o 

iii'Training) 
/ 

1/  

/ 

Sr. i\ecounts Officer (Adrnn 

Memo No. AdnIA&E/2-6/0405/Vol-II/Trainmcf . 	Dated:-January 2008 
Copy to:  

/ 	.-•?; / -- 	 - - - 
\-Y Shri Arup Roy, SC). / 

2 Personal File  
3. PA to DAG(A&hLI  

P 
Certfed to be 

Copy 
\ 

Advocate 

/ I Y 
ccojs bfficer (Adim: 
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/ Centi4, 

I I 
To 

	3 JUN 
The Sr.Accounts Officer, 	 / dministiation Section (A&I, 

Subjj of Memo. 

In 	inviting 	a 	reference 	to 	memo 	No,Admn/A&E/2-6/04-05/Voi- 

1l/Trainging/1437,dtd.08.0l.08, I am to state that I was unable to attend the training 

programme at RTI, Shillong w.e.f., 01 .11 .2007  to 07.11 .2007 due to busyness to achieve 
- 

the assignments as fixed by the respected Accountant General fbi timely dispatched of 

GPF statements of 2006-07 However, in this context I have already given a 

representation to Accountant General on 05.11.2007 for condo notion. 

In view of the above fact, I am regret and request to the authority for condo nation 

at your nd. 

Thanking you in anticipation. 

You faithful1, 

(Shri Aup Roy) 

Enclo: Representation. 

Crt1f'i to be 

C~Opy  
Advocate 



OFFICE OF THE SR. DY. ACCOUNTANT GENERAL (A&E) 
NAGALAND, KOHIMA 

• 	 Memo (Reminder) 

No,Admn/A&E/Memo No. /i 	Dated:-Thursday, February 21, 2008 

Shri Arup Roy, SO, is hereby asked to explain why he had not informed the 

authority about his inability to attend the said training programme before the 

commencement of the training course (vide memo No. Admn!A&E!2-6/04-0/\/ol 

11/Training! 1438 dated 08/01/07) 

The reply should be submitted to the undersigned on or before 03/03/08. 

(Authority: DAG's order at p/37n in file No. AdrnnIA&F!26/04-05/'Voi 

Il/Training.) 

/ 

Sr. iccounts Officer (Admn) 

Memo No. Ad9 A&E/2-6/04-05/Vol-II/Training//2c Drted:-February 21, 2008 
Copy 

hri Arup Roy, SO. 
Personal File.  
PA to DAG(A&E). 	Cernra,A ' 	tIH 

Sr. Acco Tlts /  ff1 el (Admn) 
// 

Ccrt0 b1  

Advocate 



/ 

C 

Second Reply 

I 
/ 

Admistiation (A&L) 'ection m 	/ 
/ 

/ 
Sub Reply of Memo¼ 

I 

Sir, 
In inviting a reference tornemo(reminder)No.Admn/A&E/i 64,dtd.2 1.02.2008. 

I am to state that I was unable to attend the training programme aL RTI,Shil ong due to 

busyness to achiç the targets as fixed by the Accoen:ant General ii a sudden 

meeting. However, in this context I have already given a rcpresenation stating of my 

inability to attend the programme to the Accountant Genera! as well as reply of memo 

No.Admn/A&Ei'2-6/4-5/Voi-ii/Training/ I 437,dtd.8. I 2008 on I 6.0 .008 for condo-

notio i but the impunity not yet come out. Keeping the fact, the purported reminder of 

memo is beyond my comprehension after r elapse of long periods. 

In view of above fact, I am regret and request to the authority for con donation 

of the absence in the training and ensure that I will not repeat such type of absence in 

future. 

Thanking you in anticipation. 

Enclo: As stated above 
Y urs faithfu liv 

(Arup Roy) 	rLcLi 'LL 	- 
8ection ()fficer 

ft 

The Sr.Accounts Officer, 

tertified to be 
te copy 

Advocate 
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OFFICE OF THE SR. DY. ACCOUNTANT GENERAL (A&E) 
NAGALAND, KOl-IIMA 

Memo (Reminder) 

No,AdmnIA&E/MemO No. 	 Dated:-Thursday. February 8, 2008 

Shri Arup Roy, SO, is hereby asked to reply the Memo Nos. Admn/A&E/26/040/'/0h 

11/Training/1438 dated 08/01/07 and Admn/A&E/2-6/04-05/V0l i/Training/I 62l daled 

21/02/2008) to the point i.e., why he had not intimated about his inability to attend the harning at 

R11, Shiliong to the Administration before the cornrnencemen oF the training. 

The reply should be submitted to the undersigned on or before 10/03/08. 

(Authority: DAG' s order at p/3 8n in file No. AdmiA&Ei'2-6/04- 05/Vol-II/Trai jug.) 

Sd! 

Sr. Accounts Officer (Ad mn) 

Memo No. 	 ,Dated :-February 28. 2008. 

Copyto: 

Shri Arup Roy, SO/ 
Personal File. 	/  
PA to DAG(A&E. 

- • 
	!I) 2/'7 

i/A C dmn) 

Certified to be 
Copy 

Advocate  
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To 
The Deputy Accountant General 
Nagaland, Kohima. 

Sub: 	Prayer for condo nation for my inability to attend the RTI Training 
Programme at Shillong. 

Sir, 
I am to invite a reference to this office memos as stated below: 

1. No.Admn/A&E/2-6/04-06/Vol-1I/Training/ 1 438,d1 -1d.3. 1.2008 

2, No.Admn/A&E/Memo No./1 625.,dtd.2 1.2.2008 

3. No.Admn/A&E/Memo No.1635, dtd.28.02.2008 

In this context I have the honour to inform you that I have already submitted my 

replies to the memo No 1 and 2 (enclosed) as above praying for condo nalion of my 

inability to attend the RTI, Shillong w.e.f., 1 . 11.2007 to 7.1 1 .200t due to wiavoidable 

circumstances. 

Respected Sir, in this connection 1 would like to bring to yoU' kind notice that due 

to my extreme official business for dispatched of annual GPF statements for 2006-07, as 

well as iii myafligjt home who fell sick during that period, The date of' 

commencement of the training, which was intimated to me only ii the month of April 

2007 i.e., 7 months before cominencement of the training, went out of my mind, 

That Sir, 1 have submitted my representation to the authority as soon as the matter 

reached to my knowledge, for kind condonation. 

That Sir, I therefore once again regret for my inabilities to attend the said training 

programme under the circumstances as stated above and pray to your good self to 

condone the same to enable me to devote my duties with moie sincerily in future. 

I 	 Iq  

I. I 
Enclo: As s9xed above '  

Certified to be,, 

lvcyp-~y  
Advocatc 

Yours thithfully, 

(Amp 1y  

Sectio cer 

\ 
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OFFICE OF THE SR. DY. ACCOUNTANT GENERAL (A&E) 

NAGALAND, KOHIMA 

Admn/A&E/OrderNo. °7 
Date 'j.Lt'O&' 

Shri Arup Roy, Section Officer, who had been nominated for training at RTI, 
Shillong on "Special Course on Vigilance and Disciplinary Proceedings" from 01/11/07 
to 07/11/07 has failed to attend the said training without any prior information in 
contravention of this office order. Accoidingly. he was asked to explain about his 
inability to attend the training. 

In response, the officer has replied the memo(s) with the request for condopation. 
However, afier examined, his reply is found "unsatisfactory". As such, the entireriod 
of his RTI training shall be treated as unauthorized absence without any break in service. 
Moreover, there should be a special mention in his ACR in this regard. 

7-7  

(Authority:- AG's order at p/43n in file no. Admn/A&E/2-6/04-05/Vol-
TI/Training dtd. 12/03/08) 

ACCOUflLS 01 tcer (Admon) 

CePf to b 

Advocate 

Memo No 1 inn/A&E/26/04-05/VollI/Iraifl1flg// - 

Copy for information and necessary action:- 
The Sr. PS to AG. 
The PA to DAG (Au). 

G (A&lIh. 
4 Tho Afli pi; (in 

5-hri Amp Roy, SO. 
6. the Service Book Table.  

Date:-April 22. 2008 

w 
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To 	 JI 	. 

	

The Accounts Officer, 	 J I 
Adn-iri.Section. 

..

. . .............. 
' 

j, 

Sub: Prayer for condo nation as well as natural justice, 

Sir, 

In inviting a reference to Admn.Order No.A&E(Order/07,dtd.22.04.2008, I beg 

to lay down following few lines for kind condo nation as well as Ib natural justice: 

That Sir, I am unable to attend the training programme a; RTI.Shihong w.e.f., 

1 . ii. 2007 to 7. 11 .2007 due to some unavoidable circumstances, the specific reasons 

has already been narrated in my last four replies but the authority is reluctant to 

consider on the contrary to stand about the matter. In this conneetion, I would like to 

state 1 iat during my 18 years regular service never committed such lapses. 

Secondly: the Admn (A&E) section has infOrmed the training programme 7 

months ahead of the programme which is went out of my mind may be considered as 

human error.Eventhough, the Adrnn.Section had also failed to remind me before the 

training programme. 

Thirdly: the authority has consider unauthorized absence for the said period 

but that specific period Iwas regularly attend the office, having tie documentary proof 

also. However, the authority has considered my service w.e.f, 1 . I .2007to7. Il .2007 

as satisfactory in one hand and unauthorized absence in other hand. So, I recuest to my _._ 	-- - -- 	 - 

benign authority that to clarify me under what circumstances and under what rule my 

valuable service is treated as dies non and intimated to me withi;a 7 days from the 

date of receipt of this representation to avoid any l ation in the matter. 

Otherwise, which may compelled me to consult my legal advisor, 

rtjt'ied to bi 

7~ 
ALdvocatø 



/ 

3ju 	/ 

2 

Fourthly: I am to request you to clarify that why double penalty is imposed in 

S my case for a simple human mistake which is not in order. The veracity of the case is 

beyond of my comprehension. 

In view of above fact, I arn request you for further enquire about the matter and 

condene of the said period. 

Thank you in anticipatiOfl 

'(nun; faithfully, 

(Arup Roy) 

Copy to: The Secretary, Group 'B' Association, 0/0 the Sr.DAC (A&E), Nagaland for 

information and necessary action Please. 

Arup Roy 

brt5W; t5bs 
tr 

kdvocitlf  
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OFFICE OF THE SR. LY. ACCOUNTANT GENER Al! (A&E) 
NAGALAND KOHIMA 

Adrnn/A&E/Order No. 19 
Date Friday, M.y_09 2008 

In response to his representation dated 28/04/08, Shri Arup Roy, SO, is informed 
that the representation has been considered at the appropriate level and it was not found 
accentable. 

Hence, the order issued earlier siand. 

(Authority:- AG's order at p/50N in file no. Admn/A&E/2-6/04-05/Vol-
Il/Training dtd. 30/04/08) 

/ 
Accounts Officer (Admn) 

Cert,td to bs 
tç 

Advocate 

Memo No. Admn/A&E/2-6/04-/Voi-ii/Trai11i1g/ 
Copy for information and necessary action:-

jJ---Shri Arup Roy, SO. 
Service Book and Fersonal File, 
The PA to Sr. DAG (A&E) 
The PS to AG. 

Dau;:-Fhday, NLy 09,, 000 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	 co 

GUWAHATI BENCH 

INTHE MATTER OF: 

Original Application. NO.105/2008 

Shn Amp Roy 

Applicant 

- Versus 

Union of India & Ors. 

Respondents 

AND- 

IN THE MATTER OF: 

Written statement submitted by the Respondents No. - 

WRITTEN STATEMENT 

The humble answering respondents 

submit their written statement as 

follows: 

That I 	-c 
i'  

and Respondents No. f i-u' in the above case and I have gone through 

a copy of the application served on me and have understood the contents 

thereof. Save and except whatever is specifically admitted in the written 

statement, the contentions and statements made in the application may 

be deemed to have been denied. I am competent and authorized to file 

the statement on behalf of all the respondents. 

The application is filed unjust and unsustainable both on 

facts and in law. 

I 	.41 

 

It 	cLi 	t Gen''' 
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(c) 	That the application is 

25 FEB 2009 

o hit I thetprineples di waiver 

estoppel and acquiescence and liable to be dismissed. 

(d) 	That any action taken by the respondents was not stigmatic 

and some were for the sake of public interest and it cannot be said that 

the decision taken by the Respondents, against the applicant had 

suffered from vice of illegality. 

That with regard to the statements made in paragraphs 1 of 

the Application, the answering Respondents beg to state that this office 

has issued Admn/A&E/ Order No.07 dated 22.04.2008 and 

communicated to the Applicant about his representation dated 

28.04.2008 vide this office Admn/ A&E/ Order No.18 dated 09.05.2008. 

That with regard to the statements made in paragraphs 2, 3 

and 4.1, 4.2, 4.3 and 6 to 11 of the Application, the answering 

Respondents beg to state that they do not admit anything which is 

l)eyond the record and based on legal foundation and as such the 

applicants are put to strict proof thereof. 

That with regard to the statements made in paragraphs 4.4 

of the Application, the answering Respondents beg to state that to the 

applicant was holding the post ofou Off. and the work mentioned 

by him is his regular and normal duty. The applicant has neither-  

mentioned anything about his wile's treatmet in his representation 

submitted on 05.11.2007 (P/438el nor tnformed the office till then. The 

................ 
Regional Training Institute, Shifiong had allotted only one slot to this 

office for the above mentioned training and due to the negligence of the 

officer who is a Section officer, the slot allocated was wasted resulting 

loss of resourcelt ancy time to the office. Hence the allegation made by 

him is not legitimate. The official's attendance in this office during the 

....; 	. 
lFfl 

, I 



3 1 	25 FEB 2Q 

period is against the official order forwluch disciplinary proceedmgs can 

be initiated against him. 

That with regard to the statements made in paiagraph 4.5 of 

the Application, the answering Respondents beg to state that the 

applicant had submitted a representation on 05.11.07 i.e. after the 

commencement of the training. Being a responsible officer holding the 

post of SO, the excuse stated by the officer is not convincing. The 
- - 	- 

representation should have been submitted prior to the commencement 

of the training so that a suitable substitute could be nominated. Hence 

the memo was served. 

That with regard to the statements made in paragraph 4.6 of 

the Application, the answering Respondents beg to state that this time 

also he did not clarify the quely made by the authority that why he had 

not informed the authority before the commencement of the training 

programme. 

That with regard to the statements made in paragraph 4.7 of 

the Application, the answering Respondents beg to state that the office 

has issued him memo again on the ground that the earlier reply was not 

to the point 'why he had not informed the authority before the 

commencement of the training.' 

That with regard to the statements made in paragraph 4.8 & 

4.9 of the Application, the answering Respondents beg to state that the 

same is correct. This time also the applicant has not given a convincin 

reply to the memo. 

10. 	That with regard to the statements made in paragraph 4.10 

of the Apphcation, the ansvenng Respondents beg to state that no 

medical certificate has been produced showing the ailments of his wife 

on time. Further, dereliction of duty is committed by the official. 

p 



4 

11 	That with regard to the stateni.ent. made in paragraph 4 11 

of the Application, the answering Respondents beg to state that the 

applicant was given opportunity to explain the reasons for not carrying 

out office orders as stated. The reply was not satisfactory as he did not 

clarify why he had not inthnated this office about his inability to attend 

the training before the commencement of the training. 

That with regard to the statements made in paragraph 4.12 

of the Application, the answering Respondents beg to state that the 

nomination is made as per guidelines of RTI, Shillong & as Headquarters 

office. The nomination has to be prepared for a whole year at the 

beginning of the year. The applicant is not the only person who was 

nominated and informed 07 months ahead. The accusation by the 

applicant violating of the order of the higher authority in which he had 

been ordered to attend RTI, Shifiong for the training. 

That with regard to the statements made in paragraph 4.13 

of the Application, the answering Respondents beg to state that the same 

is correct. The ground for condonation of the application was not 

acceptable. Therefore, no condonation was allowed. 

That with regard to the statements made in paragraph 5.1 of 

the Application, the answering Respondents beg to state that the order is 
V r 

based on Rule 62, P&T Manual, Vol-Ill and Para 6, page No19 of 

Swamy's CCS (CCA) Rules, that the period on which he attended the 

office instead of RT1, Shifiong as he was given order to attend the training 

by the authority, the entire period of this will be treated as unauthorized 

absence. 
- S 

That with regard to the statements made in paragraph 5.2 of 

the Application, the answering Respondents beg to state that the order 

17 
C 

t 
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OF 	
was issued as directed by RTI, Shillong. The ground furnished by Shri 

Arup Roy, the applicant holding the post of S.O is not acceptable. 

That with regard to the statements made in paragraph 5.3 & 

5.9 of the Application, the answering Respondents beg to state that the 

order is legal. The applicant was directed to attend the training at RTI, 

Shifiong. Instead he had attended the office (Sr. DAG (A&E) during the 

training period. Hence the officer has violated official order for which 

action can be taken against the officer. 

That with regard to the statements made in paragraph 5.4 of 

the Application, the answering Respondents beg to state that every kind 

of leave or absence is noted in ACR. In the order it has been already 

clarified that unauthorized absence will not be treated as break in 

seice 

That with regard to the statements made in paragraph 5.5 of 

the Application, the answering Respondents beg to state that the reply of 

the applicant was considered at the appropriate level and it 

fbund convincing. 
-10 

That with regard to the statements made in paragraph 5.6 of 

the Application, the answering Respondents beg to state that the official 

was given enough opportunity to exain the reasons but his reply was 

not convincing. 

That with regard to the statements made in paragraph 5.7 of 

the Application, the answering Respondents beg to state that this office is 

convinced that the official intentionally violated the order of the authority 

/1 hence the order of cUes non was passed. 

That with regard to the statements made in paragraph 5.8 of 

the Application, the answering Respondents beg to state that the 

allegation is beyond fact. Two wrongs do not make it right. 

I 	:.. 

/ 
'~~ ~4'r 



That with regard to the statements made in paragraph 5.10 

of the Application, the answering Respondents beg to state that the 

applicant had been given several chances to give satisfactory reply so 

that his case might be considered for condonation but the applicant has 

not given to the point reply. Despite of that the authority has issued an 

order as unauthorized absence of the period of absence at RTI, Shifiong 

but not to any break in service which is abided by the rule mentioned in 

para 5.1 which is not a penalty and ! ~SnlLoE - RF  jperiod in ACR is not 

a punishment but a rule only. 

That the application is devoid of any merit and deserved to 

be dismissed. 

That this reply has been made bona fide and for the ends of 

justice and equity. 

It is therefore humbly prayed before 

this Hon'ble Tribunal that the present 

application ified by the applicant may be 

dismissed with cost. 

1 

I 
--,- 

Ks 

- 	/ 
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VERIFICATION 

I ,  

Son of 	U-' 	 aged about 

years, resident of 

working as  

duly authorized and competent officer of the answering respondents 

to sign this verification, do hereby solemnly affirm and verily that the 

statements made in Paras 	(r— 	are true to my knowledge, 

belief and information and those made in Pam being 

mailers of record are true to my knowledge as per the legal advice 

and I have not suppressed any material facts. 

And I sign this verification on this -<tav of August 2008 

at 

I 

	

I 
I 	-. 	•: 

	 Gc 

	

I 	 Wla 
I 

a 

'I 
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80 	B 2009 	File in Court 

Court 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION No. 105/2008 

Sri Arup Roy 
Applicant 

Versus 

The Union of India & Ors. 

	

INDE X 	
Respondents 

IrIicrs 	P4geNo. 
I .Rejoinder by the applicant 	 i to 7 
2.Verificatjon 	 8 

Annexure No -A 

The copy of the letter dated 6.6.08 

of the Principal Director, RTI, 
Shillong regarding nominatjo 11 of 
Persons for training. 	 9 to II 
Aimexure-B 

Copy of the letter dated 2 7.3.08 

of Sr. Dy. Accountant General to 

Principal Director, RTL 	 12 to 15 

Filed by 

(In 

Advocate 

ffr; 
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In the Central Administrative Tribunal 

Guwahatj Bench, Guwahati 

In the mattej-  of 

Original Application No. 105/2008 

Sri Arup Roy 

Applicant 

Versus 

Union of India & Ors. 

Respondeij 

In the matter of 

Rejoinder filed by the applicarn against the Written 

statejnejfl of the respondents 

The humble applicant above named begs to file his rejoinder as 
follows- 

1. 	That, I Amp Kumar Ro, applicajit in the instant case begs to 

state that, a copy of the Written Statement was sewed upon me and 

having gone through the sanie understood the contents niade therein. The 

avernienis and submissions made in the Writte11 statement which are not 

specifically admitted by me are to be treated as denied. 

That, t he applicant begs to rely upon the avennents made in the 

Original Application reiterates his contentions niade therein. 

As regards submission made in paragraph (b)(c), and (d) of the 

Writteji statement s  the applicant begs to submit that, he has good case on 



4 

Nbu 

Q 	2009  

cr;h 

merit and the application is not an unsustainable one, and also not hit by 

principles of waiver, estoppels and acquiescence and is not liable to be 

dismissed. 

4. 	That as regards to averments made in paragraph 23 of the Written 

Statement the some are partly based on actual fact as well as on records 

which the applicant reiterates his statements made in the original 

application. 

5 	That, as regards to the averments made in paragraph 4 of the 

Written statement, the applicant begs to state that it is a fact that, as per 

instructions of the Accountant General, he had to do some urizent official - -_-- 
1)t 

works at the relevant period for achieving wQrkLae± Admitted, the
iN 

applicant did not inform initially about his wife's ailment to the authority 

as he was under impression that, his representation as regards his 

inability to go for training will be f3vaun bly considered. As already stated 

in the 0 A because of heavy pressure of work as well as his wife's 
- ---- - ------- ------- -- --- - - - --- ---- -3• 

ailments he was ITot in a position to remind his authorities about the 

training programme at Shillong. Admittedly he has missed the tranuig 

programme because of the aforesaid facts and circumstances and was 

iever an intent ional one. In fact,'iawould have gainer by attending the 

- raining which could be a plus point in his career, He p yr disobe t 

official order of the authorities but for the aforementioned reasons he 
mum 

could not attend the training and no disciplinary proceedings is attracted 

in the instant case. 
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Gu.ahdt i Binch 

That, as regards averments made in paragraph 5,6 and 7 of the 

Written Statement, the applicant begs to state that1could not inform 

the authorities prior to commencement of the training because of 

compelling circumstances. Moreover, as the 'framing Schedule was fixed 

about 7/8 months back, there were some mistake in dates, Moreover, the 

authorities also ought to have informed the applicant prior to the date of 

the training programme and release him accordingly. Buty .d& 

nothing in this.TpSAwhich has also part of the responsibility which 

they cannot hide. 

7 	That, as regards to avermeiit.s made in paragraph 8 of the applicant 

begs to reiterates his contentions made in paragraph 4.8 & 4.9 of the 

O.A. 

8. 	That, as regards the averments made kin paragraph lQof the 

Wiitten Statement the applicant begs to state that, he produced the 

Medical certificate of his wife subsequently although the same was in 

his possession as because, he was under impression that, his 

representation wj1l be cojdeje 'UVLbLy in the facts & circumstances 

of the matter. Further, the applicant denies that there was dereliction of 
- 

duty by him as he has always done his job sincerely & honestly. 

9 	That as regards the averments made in paragraph 11 of the written 

statement the applicant has also clarified the same in his foregoing 

paragraph. 

"'A 
arvy U - 
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10. That, as regards averments made in paragraph 12 of the Written 

statement, the applicant begs to state that on earlier occasion, the training 

schedule is made for the whole year and circu Lato all concerned. But 

as because, some difficulty that arose because of long training schedule 

the concernedskstarted preparing training schedule on quarterly 

basis to avoid confssjojis obecause of various reasons. But in 

the instant case the authorities did not send any particulars a,j quarterly 

basis. If they would have done so, the mistake would not have occurred. 

Accordingly the Principal Director vide his letter dated 66.08 circulated 

fresh guidelines in this regard. 

The copy of the letter dated 66 08 of the Principal Director, 

Regional Training, Institute Shillong & letter of Sr. Deputy A.G to 

Principal Director are amiexed as Annexure No. A and Annexure-

B (series). 

IL That, as regards averments made in paragraph 13 of the Written 

statement the applicant begs to state that in the facts and circumstances 

of the case, his representation ought to have been Qcisjdered formally 

and same should have been accepted. It he staLed that one Sri Kezaletol 

Angami Section Officer did not go for training like that of the applicanl 

but he has been excused by the authorities but for the same reasons th, 

al)Phicant has been ine1. 

12. That as regards averments made in paragraph 14 of the Written 

statements the applicant begs to state that the respondents have refry v€eI 
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to Rule 62, P & T Manual of CCS Rules as regards marking an 

employee as dis nwiand it effect. But in the instant case the applicant 
ccL 

ur,authonzedly absent from work and attended his duty performed 

the assigned work as directed by higher authorities. However, he could 

not attend the training course for the reasons stated hereinbefore and as 

such no punishment is called for in this regard. 

13. As regards the averments made in paragraph 15 of the Written 

statement the deponent begs to state that, the RTI Shillong only 

circulated the programme and order was issued byit,k'tdtking the 

applicant to attend the same. 

14 That as regards avermertts made in paragraph 16 of the Written 

statement the applicant begs to state that although his name was 

forwarded for undergoing training, at the relevant time the authorities 2 

did not release him from official work instead asked him to do some 

extra pending work, It was also the duty of the authorities to release the 

applicant for training without being asked for by the applicant. No such 

order for releasing the applicant in this regard the authorities cannot 

take any$al action against the applicant. 

1 S That, as regards averments made in paragraph 17 of the Written 

Statement, the applicant reiterates his submission made in the relevant 

paragraph of O.A. Further the applicant states that, all leave availed by 

an official are not entered in the ACF. But the respondents are to note 

V 
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the alleged absence in his ACR which will adverse 'effect his service 
A 

carir unless the same are directed to be exptmged. 

16, That., as regard the averments made in paragraph 18 of the Written 

statement the applicant begs to state that, the respondent tould have 

considered the matter in. true p rspective of the fact and circumstances 

and ought not to have passed the impugned orders when similarly 

situated persons have been exempted from imposing any penalty. 

	

1 	That, as regards averments made in paragraph 19 of the Written 

Statements  the applicant begs to state that 1  noinquirv was held and only 

some letter for explanations were issued to which the applicant 

properly replied citing reasons which violates the CCS (CCA) Rules as 

well as Principle of equity, good conscience & administrative fairness. 

.l. That, as regards averments made in paragraph 20 of the Written 

statement the applicant begs to state that he never intentionally avoided 

going for training, in fact he was very keen to go as it would have been a ------------------ 	- 	- -- - 
positive point in his service and gathered extra knowledge but due to 

-- 	- - 	- 
reasons mentioned above, he could not attend the training. There was 110 

offence on the part of the applicant which warranted passing an order of 

diasnoti 

	

19 	That as regards averme:nts made in paragraph 21 of the Written 

Statenient the applicant begs to 94&t and rely upon his submission 

made in the paragraphs 5,8 of the OA The respondents have avoided 

answering to the statement made by the applicant but simply denied 
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which is not true, The action of the respondeiits are discriminatory and 

they are serious to impose punishment to the applicant. 

. That, as regards averments made in paragraph 22 of the Written 

Statement the applicant reiterates his submission made in para 5.10 of 

the 0. A. The respondents only sought for written reply and did not go 

for a detail inquiry and wrongly held the reply as unsatisfactory, The 

impugned orders are nothing but penalty and contentions of the 

respondents that, the same are not penalty and punishment but as a rule 

only,6 eJrL IJ/WL, 

. That., the rejoinder has been made bonafide and in the interest of 

justice. 

It is therefore, prayed that the Honrble Tribunal 

would be pleased to accept the rejoinder filed 

by the applicant and on perusal of the records 

be pleased to allow the original Application in 

the interest of justice. 

Verification 
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YERlFiCATIoN 

I, Arup Roy, aged about 42 years, son of Late Ramesh Ch. Roy a 

resident of Babupatty, Lumding, RS.Lumding., District-Nagaori, Assam 

and presently serving as Section Officer in the Office of the Senior 

Deputy Accountant General (A & B) Nagaland, Kohinia, do hereby 

verify that the contents in paragraph I to 18 of the rejoinder are true to 

my knowledge, belief and true to the information derived from the 

records of the case and the rests are my hwnble submissions as per legal 

advise and I have not suppressed any material fact. 

And I sign this verification on this the 3th day of (L-ij 	at 

Kohinia. 

V~ 	~ '' 

in4 R~E~- 
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200S. A skeleton of the 	

jfljflg 	ed AnalYsis (TNA) tor the year 2OO9° 

& 2O)0° as directed h 	
dqUtS 0

ffice may kindly be prepared and forwarded to this 

lnslitU h' the end of 3O septemh 200S for disCUSsfl in the mid-te 
	RAC. An electro 

-. -- 

	

copy of the same may also he forward to 
	

0ffice. While preparmn (TNA the 

folio" in rint5 5
hould be kept in vie' by all user 0fficeS 

a) V\ \ should include most needed courses and suitable perS0flS idefltifi 

So as to cover 

e\er o
ftcial at least once in two or three years. 

h SinIe persons s
hould not be sent for training repeateY during one calendar yea. 

c) Per0S 110 
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5uhmit a list of idcntit 	
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	- 

)inlng reset\e s
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nominatio of participants Dn 

Nom00 

0f traine5 on adhoc basis or last stage nomiflatn0t cOr0 

nre 	needs should be 	
\ 

C 
identl

ofltd2  

J c 
kc. 
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\ \OR rO1TS ç01DERED BY RAC FOR TRA1NG PROGE 
2008-09 

hc locatlI1g slots 1eadquarter instructionS, physical capacitY of RTI, 
\\ ShWon. minimUm size of partiCiP1 

flt5 for each course etc., were kept in 

llcati' of slots for Group B' and C' officials were done based on 

Traming Need Analysis (TNA). 

• 

 ecial training indicating level, 
.G Mizoram. A.P et to send details for sp 

area' and needs to RTI. Shillong. 

• Selection of traiees to be done 
according to the identified training needs of 

n  
...Ic ll person. 

•oniinati0fl of trainees on adhoc basis or last stage nomination and not 
.iceordin to pre-identified needs to be avoided. 

()mmartcrl\ no
mination of trainees to be sent to RTI, Shillong for scheduled 

.utttitZ P1 
Ograflut-t0 ensure firm nomination of participants (after 

changes it ammy from the 1st of I(lentificd personS. 

NIA. OR pOiNTS CONSIDERED BY C FOR T1NG PROGMME 
2008-09 

• 	list of 	
cd cdit sist0 be sent to RTI alongWith the quarterly nominatiom 

.isl minute w ithdraWal of nominated personS was conlmOnc 
	be linked to nOfl - 

ubmiSSi00 
of quarterly nomiflatioht or lack of proper nomniliatiOn. 

I 
ate submission of quarterlY nomination (due to be submitted 1 month in advance of the 

relevant quarte1 Quarterly nomination for Oct. to Dec. 08 not received from A&E 

0 fficeS
Mega\ a. Mizorafl. A.?. MauiPur, Tripura and Audit offices- MeghalaYa. 

v.P. MiZOfl'. Tripura. MaltiPur. Sikm. Jan - March 08 due by 1' Dec.08. Date to be 

1ied by RAC. 

uently 	
just before the commencement 

ommnated trainees are freq  
uf scheduled training programme 

• 	ormgtm1hl nomulitated o
flictaS are sometimes not deputed and 5ubstitUtes in their place 

Ire not sent in many cases. 

8 

It 	, 	 '' 	 Il 



4T 
CCOU 

Kol1M 	 OS090hl' 
o. Ad 	&E 	2009 

TUe 	
Mch 

De  

Yo 
) - L 	 1 0 XtUtL 

0 

es cot the pet0d 
• 	 - 	

- cot 	
C0U 

c naP 
- 	.1 	i,iO3I0  

UtLL. 

•• 
Ol 

L d  hetetu 

te abo'' ant0t o1Io4I28 to 

- 	 Ot the pen s  

- 	to a p1eaS 
-a cr 

41 	actiOfl at oU efl 

to t 

'oS 
u 

\OUtS 1a 

ACC0tS 
Office  

TueS' Match 25,200 
Date - 

Adoo 
Co1 to 	- 

:\1'  
?A 

to  

4 

occ'cet (Ad' 
AcC0t 



• 	80 APR 

NAGALAND, KOHIMA. 	 - 

. Ad 	&E;'OrcJer\o 9 	 Dated : 04.04.2007 

The Occr Staff rted in th Appendj- 1 2nd II have been nominated fL 
cncj Coue+ and ED Coue ) at  Regional Training Instittite. Shillong for the year 

Pal-riciDants are directed to attend the training programme without fail as per the 
et'coed Apendx. Except under extremeiv emergent circumstanc. no applications for 
exemption from attending the training shall be entertained. 

Further the participants are directed to report Admn (A&E), Section imniediatelv 
r.g frcutt training without fail. 

Each : - A-. tated above. 
- 

Dy. Accountant General (A&E) 
Memo \o. 	 s— 	 Dated 04 04 

to - 

ii 	7t-ircia; Diicor. Reconal Training Institute. shillonL,.Lachate lette  
Corniex Lailumukhr Shjfl0. 7Q3O03 vith reference to your D 0. letter 
oR AC f-1 X, 	-S oT dared 15-03-2007 

:\j1 nominated Officers Staff concerned. 
dvanceTa1,1e 

4) 	Pay Bill Tabl'-. 

4  i  
1 
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• 	C}endar of Training Programme 2907-2008(General Course) at R.T.L Shillong 
Appendix-I 

	

St 	 Prorauime Title 	 Duration I Periods Slot i Name of Participants 

No 	 (days) 

	

• 	 __________________________________ I 	• 
I 	Special Cour!e ert Preparation of Finance 	6 	03-05-07 	2 	1.Shri RJ1LDasgup' 

Accounts & Apprpriation Accounts and 	 to 	 2.Sbri Lambft Baruah 
Certif cation Standards of Finance & 	 09-05-07 
Approcriation Accounts(ParticipantS 	 I  

2 
US U 31AU3 1 

Maintenance of Broadsheets. Different 	I 3 11-06-07 3 l.Shri Swapan Paul 	1. 
types of Suspense Acountz. De&i& to 1 2Shri Uttam 
Deosts & Remittance heads 13-06-07 Choudhury 
(Ptic pants: czrs to Sr.AccountantsL_ ____ 3.Slui AJ)ominic 

3 Special Course on Inspection of 4 	I C)2-07-07 2 I.Shri Joseph LA. 
Treasuries (Particitants: S0z to SAUc) t to 2.Shri Ashim Dey 

4. Special Course on Preparation ofFinance 6 16-07-07 2 1.Shri SoumitraRoy 
Accourts & Arpropriation Accounts and to 2.Swapan Paul 
Certification Standards of Finance & 21-07-07 
Appropriation 
Accts(Parpant3:AuOT1SrA_ 

5 
crs/AccttstSr.ACCttS) 
Special Course on Human Resotirce T 	6 20-08-07 1 Shii Akum Chuba 
Deve'opment Organizational Behaviour, to 
Leadep and Motivation(ParticipafltS: 25-08-07 

6 
SOs to SAOs) 
Soecial Course on Government 6 17-09-07 1 	1 Shri LSath 
Accounts-the Process Flow, VLC & to 
Management Issues 22-09-07 
(Particiant5: SOs to SAOs)  

6 08-10-07 2 i.Shri Joseph LA. Sr'ecia Ccurse on Conmion 
Admnistrath'e Issues Reservation to 2.Shri kLDas 
Roster, Preparation & Conduct Of DPC 13-10-07 
Meetings and Writing of 
ACR 	icipants SOs to SAOSI  

8 
 

6 01-11-07 1 ShrI Amp Roy S nec-.ai Course on Vigilance and 
Disdpary Proceedings to 
Ptht,ants:SOsto SAOs) - 

S 
07-11-07 

1 	11-12-07 
_____ 

1 	1 1 Shri J.Goswaxni lnducuon Course for newly jorornoted 
AOAudit & Accounts) I  to 

19-12-07  
- Icc'n Course fornyrrotnced 

- 
8 07-01-08 2 Nomination to be 

Section Officers,(SOGE Passed ociais 1 to made after declaration 
awffitinia promotiorts(Audit& Accounts) - I 	15-01-08  ofSOGEresults 

Ii S'ecaiCourseonMaintena.UceOfGPF 1 	6 17-01-08 1 	2 t 1.ShriAjoyDutta 
Accounts Disrosal of Fund, GAD, to 2.Shri SI. Shangne 
Pension case and Complaint cases i 23-01-08 

AthitorsJSr.AudtO&AccttS 
tSr. Acctta) 
Special Course on Training of 	 8 	12-03-08 	1 	Shri S.DChoudhurY 

Trae ln(ParticipafltSSOS to SAO) 	 to 
o-r-08  

- 	 -- - 	 J__-_-- 
3 Soeiai Course ôn Gender Sensitisatioti 	3 	24-03-08 1 	1 	Shri RAdhikari 

PiecfAu 	 to 
SOs 	 26-03-08 1 
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OFFICE OF THE SR. DY. ACCOUNTANT GENERAL (A&E) 
NAGALAND, KOHIMA 

-\dmn A&E 2-6 08-0 Vol-I l, 	Date:-FridaY, August 22, 2008 

To 

The Principal Director, 
Regional Training Institute (IA&Aft. 
N. E. Region, Lachatellette Complex, 
LaitumUkhrah, 
Shillong- 79300  

Subject:- Quarterly nominatiOft of participants for the training courses from 
01.10.2008 to 

31.12.2008. 
- 

Sir. 
With reference to the subject cited above, I am to foard herewith the list (tentative) 

o fficialS/Otticers for the trainlfl Lourse from 
0110 2008 to 3112 2008 for 

\ L1
rnfor'nat1Ofl and necessary action at your end pleasc. 

Enclo:- As stated above. 

Yours Faithfully, 

(Ph. Jugindro Singh) 
Accounts Officer (Admfl) 

/ 

A,, 
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OFFICE OF THE SR. DY. ACCOUNTANF GENERAL (A&E) 
NAGAL..ND, KOHIMA 

Date:-\Vednesday. December 17. 2008 

I he Principal I)irccr. 
1'Hon5iI I r5iinin 	I ntiiutc 	.\ 	\ 

kCiOl1. I iCH5iiCllCttC 	Oillflk 

I 5inimukhrah. 
illone 	00 

- 	arierl \ noin nation H panic i ats ii the training courses from 01 .01.2009 to 

31.03.2009. 

\\ fr  rctrcncc ic frc suhiect cited .io\ e. I am to torward herewith the list (tentati\ H 

'ied 	iuicial 	tuiccr tr fre tannn courses from 01.01.2009 to 31.03.2009.ir 

in ima1 ion and neccssar action at '- 	end please. 

- \ 	tatcd abo\ c. 

/ 

')U1S Faithfully. 

\ceounls ()Xcer (Adinn) 


